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UTTAR PRADESH POLLUTION CONTROL BOARD
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To,

The Registrar General,

Principal Bench,
Hon'ble National Green Tribunal,

Copernicus Mars New Delhi-110001

Sub: Regrading response in O.A. No. 273/2022 Gyanendra Pandey Versus State of
Uttar Pradesh and others order dated 06.10.2023.

In compliance to the order dated 06.10.2023 passed by this Hon’ble National Green

Sir,

Tribunal in 0.A. No. 273/2022 Gyanendra Pandey Versus State of Uttar Pradesh and others
dated 06.10.2023, the response on behalf of UPPCB is hereby attached with a request to put
up before Hon'ble National Green Tribunal for kind perusal and consideration. '

Enclosure: As above. Your’s Sincerely,

(Dr.lan Karan)
Chief Environmental Officer,

Circle-5

Copy to:

1. Shri Pradeep Mishra, Advocate for UPPCB.

2. Law Officer-I, UPPCB, Lucknow.

3. Regional Officer, UPPCB, Raebareli.

Chief Environmental Officer,
Circle-5

aHI.–12 dt„ fBqa wg
11\-1,IIdIIt aUqa–226010

{+a–info@uppcb.com
&FUTge -www.uppcb.coIn

TC-12 -V, VibhutiKhand
Gomti Nagar, Lucknow-226010

e-mail: info@uppcb.com
Web site www.uppcb.com
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RESPONSE ON BEHAIF OF RESPONDENT NO.-2 UTTAR PRADESH
POLLUTION CONTROL BOARD, IN cOMPLIANCE TO THE ORDER
DATED 06.10.2023 PASSED BY THE HON'BLE NATIONAL GREEN
TRIBUNAL IN THE MATTER OF GYANEN DRA PANDEY VERSUS
STATE OF U.P. & ORS.

That vide its order dated 06.10.2023 this Hon'ble Tribunal

has passed the following direction;

4. lA No. 292/2023 hos been t'iled by Respondent No. I
seeking permission to operote the brick kitn on the

ground thot the CTO hos been obtoined by the soid unit.

5. Counsel for the UPPCB is directed to obtain instruction

on the pled token in the lA and file the reply to the tA, if
required.

6. lA No. 638/2023 will be considered dfter receipt of the

fresh report by the UPPCB.

2. That in compliance to the order dated 29.O9.2022 passed by the

Hon'ble National Green Tribunal, Principal Bench, New Delhi in

Original Application Na. 273/2022 a response on behalf of

responded no-2 (State PCB) has been submitted by the UppCB

on 10.01.2023 vide letter no. H 87038/C 5/94lO.A. N o. 273/2022

before Hon'ble Tribunal, New Delhi. A copy of the response is

being attached herewith as Annexu.e No.-1to this report.

ln pursuant to the closure order issued under section 314 of--
Air (Prevention and Control of Pollution) Act, 1981 against

the 44 defaulter Brick Kilns of District-Sitapur, the UppCB

has taken further following action against them:

3
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l. That during the inspection dated 78.05.2022,

21,.05.2022, 25.05.2022, 26.05.2022 and 27.O5.2022 the

31 brick kilns found operational and 13 Brick Kilns were

found closed in compliance of the closure orders. The

action taken against them is given below;

a. Environmental Compensation lmposed - 31

b. Prosecution filed - 24

c. Prosecution Proceeding Under Process - 07

It is evident from the perusal of the above that out of

31 brick kiln the prosecution has been filed against the

24 Brick Kilns and the prosecution proceeding against

the rest 7 Brick Kilns in under process. The details of

action taken against the Brick Kilns is being annexed

herewith as Annexure No.-2 to this response.

That in compliance to the respective orders passed by this

Hon'ble Tribunal regarding the subject in question the

answering respondent has strictly complied with the

directives passed and closed down all the Brick Kilns as

specifically mentioned in the list, contained as Annexure

No. 1to the Response dated 14.03.2023 filed by the District

Magistrate, Sitapur.

That further it is submitted that the answering respondent

no.-02 UPPCB on regular basis get inspected the all 44 Brick

Kilns on dated 27.tO.2O23, 28.10.2023 & 20.11.2023 as

mentioned in the list. In the said inspections all brick kilns

were found closed. The inspection reports of 44 Brick Kilns

4.
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are being annexed herewith as Annexure No.-3 to this

responSe.

6. That it is also submitted that a Brick Kiln, i.e. N//s Kunwar

Brick Field, Mehmoodabad, Sitapur have a Consent to

Operate in pursuance to order dated 02.12.2022 passed by

the Appellate Authority, Environment, Forest and Climate-'-

Change, but CTO has been suspended on dated 07.02.2023

by State Board as Annexure No.-4. Presently the said Brick

Kiln was found also closed in light of the directions passed

by this Hon'ble Tribunal.

Therefore, the response to the Respondent No.-2, Uttar

Pradesh Pollution Control Board, is being filed for the perusal and

consideration of this Hon'ble Tribunal.

Yours'Sincerely

(Dr. U. C. Shukla)
RegionalOfficer

U.P. Pollution Control Board,
Lucknow

l%:9t -
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From,
Chief Environmental Officer,
Uttar Pradesh Pollution Control Board,
Lucknow

To,

The Registrar General,
Principal Bench,
Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.

J

Sub:-Regarding compliance report of order dated 29-09.2022 in
Original Application No. 273/2022, Gyanendra Pandey Vs.
State of UP.

In compliance of the direction passed by Hon’ble National Green
Tribunal dated 29.09.2022 on matter mentioned above, the compliance report
is hereby attached with a request to put up before Hon’b Ie National Green

Tribunal for kind perusal.

Sir

Enclosure : As Above.

Yours Sincerely,

r&\
(Dr. RiKKaran)

Chief Environmental Officer, Circle-5
Copy to :

1. District Magistrate, Sitapur.
2. Shri Pradeep Mishra, Advocate for UPPCB,

3. Law Officer (First), UPPCB, Lucknow.
4, Regional Officer, UPPCB, Lucknow.

/''”
Chief Environrnental Officer, Circle-5
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Response regarding Original Application No. 273/2022,

G}ranendra Pandey Vs. State of UP.

Vidc its order dated 29.Q9.2022 this Hon’bie Tribunal

in Original Application No. 273/2022, G\’anendra Pan(tev

Vs. State of UP has passed the fo11o\.\;ing dIrections:

4. In view of the averments in the application and

observations/recommendations in the report of the

Joint Comrni',tee, \\’e consider it appropriate to have

response of (1) State of Uttar Pradesh through Chief

Secretary. Government of Uttar Pradesh, (2} Statc PCB,

3) District Magistrate. Sitar)ur, and (4} all the 44 Project

Proponents, who stand impleadeci as respondents No. 1

to 47. The Registry is directed to prepare and attach

memo of parties to the application and issue notices to

respondents No. 1 to 47 requiring them to file their

reply/response to the averments in the application and

observations/recommendations in the report of the

Joint ComnUt'L-ee \\’itllin t:\vo months at judicial-

ngtif,gov.in preferabIY in the form of searchable

PDF/OCR Supported PDF and not in the form of Image

PDF

(
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Notice be served on all the 44 Project Proponents

through District Magistrate, Sitapur and for this

purpose notice issued to all the 44 Project Proponents

be sent to the District Magistrate, Sitapur by E-mail for

getting service of the same cfi'cctcd on them and sending

hIs report in this regard.

6. Mr. Daleep Dhvarri. Advocate accepts notice on behalf of

the State PCB and seeks time to file reply/response on

behalf of State PCB. Reply/response on behalf of State

PCB bc file within t\\'o moir Lhs as directed above.

That with most respectfully in pursuance to the order

dated 29.09.2022 the response of the respondent no.-2,

UPPCB is as under;

i. That in compliance of the order dated 29.Q9.2022 the

opposite party no.-2, UPPCB, has been sent a notice

along \\’ith the copy of an order dated 29.Q9_2022, copy

of the notice of original application and the copy of the

report of the joint committee for the reference to all 44

Project Proponents on 07.01.2023

ii' Th,it the action taken details of 44 defaulter brick kilns

is as under-

a- Closure order has been issued- 44

b- Found pcrn3ancnt lv closed – 09

(
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c- Prosecution Filed- (>8

d- Prosecution proceeding under process- 23

e- Sho\r cause notice has becn issued for to imposition

of Environmental Compensation- 23

iii. That the opposite party no.-2, UPPCB, has relied upon

the observations and recommendations of the Joint

Committee Report and complied with the same and

further directions passed by this Hon’bIc Tribunal after

consideration the matter the same may also be

complied bY the opposite party no-2, UPPCB.

Therefore, the response of the opposite party no.-2,

UPPCB, is being filed for the kind perusal arld

consideration of this Honl)Ie Tribunal.

LuI:e(jIT)– £' / - 2'R y
Yours’ Sincerely

{Pankaj Shukla)
Assistant Scientific Offlccr

Regional Office ,

Uttar Pradesh Pollution Control Board,

L,uckrro\\’

(
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UTrAR PRADESH POLLUTION CONTROL BOARD LUCKNOW
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273/2022 RT& qwgq vqrq tie aTv Vega + qTfia ariz fjqf© 29.09.2022 (gfRfhfq
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''...._._.4. in view of the averments in the application and observations/recommendations in the
report of the Joint Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapu r, and

(4) all the 44 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Registry is
directed to prepare and attach memo of parties to the application and issue notices to respondents No.
1 to 47 requiring them to file their reply/response to the averments in the application and
observations/recommendations in the report of the Joint Committee within two months at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of image

5. Notice be served on all the zn Project Proponents through District Magistrate, Sitapur and for this
purpose notice issued to all the 44 Project Proponents be sent to the District Magistrate, S}tapur by E-

mail for getting service of the same effected on them and sending his report in this regard....,......."
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8

857



eur : qqT'itul
GRAM : PARYAVARAN fhfVT N}gaaTa

DPP CB
urrAR PRADESH POLLUTION CONTROL BOARD LUCKNOW

&aq©rqtRZI
Regional Otfice

Ma
'+xqp{*

+Mr n\q

nq q do 'P _a t. I l_J /
Ref. No. ................... ' ,q q \{ }}} S) „ :) ? al )' I } D ]

Dated : .....

+nTH
Bw{ qf h'Iq $FF qfjw,
vqq tw (M). -a HREF (IMT) WItH–;WjqRTq,
mTR–Wan{t I

thfh©r:gro

fBTvr:–bIn{}tI qI\11.I BRa 3TftWWT. h;efl q- d}fM atc)go _!frgK: 273_/zog2
"n"'gu qIVI ee 31~{yI. gIluI iF vrRa 3ne qr
©q'Fr a- I

nr&q

BUn 29.09.2022 + wynn a
TRYRE

PL)

QR-gi By{TIm ElwM qFFRt{ ITehi 8ftH 3dhFWT. fMI $ z?TfhH 3fblio daF:
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..........4. 111 vie\v of the averments in the application and observations/recommendations in the
report of the Joint Cornnri{tee, we consider it appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Goverrrrrrent of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
{4) al' thc 44 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Registry is
directed to prepare and attach nrenro of parties to the application and issue notices to respondents No.
1 to 47 requirinG theT11 to file their reply/response to the avernrents in the application and
observations/recolrlrner}dations in the report of the Joint Committee within two months at judicial-
nEt@£a\,',in preferably ill the for in of searchable PDF/OCR Supported PDF and not in the form of Image

S. Notice be sane,i on all the 44 Project PrQponents through District Magistrate, Sitapur and for this
purpose llotice issued to a!! the '14 Project Proponents be sent to the District Magistrate, Sitapur by E-

nra!! for cet ting bel-vice of the sarlle eftected on ttlent and sending his report in this regard,
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Email : rolucknow©uppcb.in 9
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"..........4. in vie\\' of the averments in the application and observations/recommendations in the
report of the Joint CommIttee, we consider it appropriate to have response of (1) State of Uttar Pradesh
through ChIef Secretary, Go'.'ernnrent of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
(4) a!! the 44 Project Proponents, \vIIa stand impleaded as respondents No. 1 to 47. The Registry is
directed to prepare and attach rna lilo of partIes to the application and issue notices to respondents No
1 to 47 requiring them to file their reply/response to the averments in the application and
obsewatic,ns/'recor7rnlendations in the report of the Joint Committee within two months at judicial-
ngt.@gOV.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDI

S. Notice be solved orI all the 44 Project Proponents through District Magistrate, Sitapur and for this
purpose no:ice issued to all tIle 44 Project Proponents be sent to the District Magistrate, S}tapur by E-

mail for gettirl: sen'ice of it le sdlne effected on them and sending his report in this regard............"
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Status of 44 Brick Kilns

Sr. No Name of Brick Klin Brick Klin Address Preseni Status

1
Gazi Brlck F eld (Ent marka
KBF)

Ka a Bahadurpur, Laharpur, Sitapur
EC lmposed & prosecution

fied

2 Gurlrdeen Brlck Fie d Madan Beher, Mahmoodabad, Sitapur
EC lmposed & prosecutton
fied

3 Shlv Narayan Brick Field Madan Behe r, Mahmoodabad, Sitapur
EC lmposed & prosecuuon

fied

4 Ahamad Ent Bhattta EC lmposed & prosecutron
fied

Maharaja Br ck F e d Behti, La ha rpur, Sitapur
EC lmposed & prosecutron

fied

6 Lachan Nagar, Laharput Sitapur
EC lmposed & prosecution

fied

1 New Ahamad Ent Batta Behti, Laharpur, Sitapur
EC lmposed & prosecution

fied

8 Balaji Brick Field
Ku tajpur Keshrignal, Hargaon Road,

S tapur
EC lmposed & prosecution

fied
Afsaria Husa npur, Mahmoodabad,
Sltapur

EC lmposed & prosecution
fi ed

10 KishanBrickFed Navlnagar, La ha rpur, Sitapur
EC lmposed & prosecution
fied

Chaman Brick Field Kedarpur, Mahmudabad, Sitapur
EC lrnposed & prosecution

fied

Hazl Nawab a i ent udhyog
Ku rajpur Keshr gnal, Hargaon Road,

S tapLrr
EC lmposed & prosecution

fied
Ansari Brick Fie d (Ent

Marka baba)
Paintepur, lvlahmudabad, Sitapur

EC lmposed & prosecution
fied

14 S Beg Brlck Fie d EC ln-rposed & prosecution
fi ed

15
Beharwan Majra Am tiya, Laharput
Sltapur

EC lmposed & prosecution
filed

16 Arnar Brlck Fie d Tara npLrr, La harpu r, Sitapur
EC lmposed & prosecuhon

filed

17 lal maa durge brick field Kala Bahadur, Near Pollce Chowki,
Kalabahadur, Mehdipurwa,Sitapur

EC lmposed & prosecution
filed

18 Star Brick Fled Ganeshpur Newada, La ha rpur, Sitapur
EC lmposed & prosecution

filed

19 Chand Brick Field Ganeshpur Newada, Laharpur, Sitapur
EC mposed & prosecution

filed

2A Darlyapur, Mahmudabad, Sitapur
EC mposed & p rosecution

21 lndia Brick Field Deyodedhee, La harpu r, Sitapur
EC mposed & prosecuhon

fiied

22 Pattj, Katesar, La harpur, Sitapur
EC mposed & p rose.ution

filed

l'

Annexure-2

Vill. Pipari kasraila, Laharpur, Sitapur

Phoo Erick ield

9
MS SHREE HANUIV]ANT

BR]CK FIELD

11

12

13

Prahladpur, Laha rpu r, Sitapur

Prasad Brlck Filed

Awadh Brick Field

Royal Brick Field

g- 11
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Aman Brick Fleld
Rayamrod, Paragna Tambour,
Laharpur, Sltapur

EC lmposed & prosecution

filed

24 Payak Nagar, Laharpur
EC lmposed & p rosecution

flled

25 Sona Brlck Fie d
EC lmposed & prosecution

fied

)6 Gagan Br ck fie d
Umariya Kh.npur Persend Sache ndl,

S tapur
EC lmposed & prosecubon

27
Super Brlck Fie d old name

shiv brick field
Murtaza Nagar, Mahmudabad, S tapur

EC mposed & prosecufon

28 Madan Behad, Mahmudabad, Sltapur
EC lmposed & prosecunon

29 Gagan Brlck FieLd Ramupur, Kultalput Laharpur, S tapur
EC lrnposed & prosecution

30
cold Brick Fleld (New

NameNGBrickField
Gauriya, Meeranagar, Mahmudabad,
Sitapur

EC lmposed & prosecution

under process

31 New Gold Brick Field
Vakarnagar, Meera Nagar,

Mahmudabad, sltapur
EC lmposed & prosecution

Verma Brick Field

Brlck Kl ns is closed in
compliance of direction lssued

by State Board

33 Verrna Brlck Field

Brick Kilns is c osed in
cornp iance of direchon issued

by state Board

-.-34 Village Beharwa Amitya, aharpur
Brick Kilns ls closed n

compliance of dlrection issued

by State Board

35 Sangam Brlck Fleld Vl lage Kultajpur, Laharpur

Brlck Kl ns is closed ln

compliance of directron ssued

by State Board

36
HAZ VakilAhmad Ent

thatta

Brick Ki ns is closed in
compliance of direction issued

by State Board

31 lnda n Brick field,
Vil . Sara ya, Thana Patti Kam aput
S tapur

Brick Kilns is c osed in
comp iance of direction issued

by State Board

38 B J BRIC( FIELD Amba Post Shahpur, Laharpur, S tapur
Brick Kilns s closed n

compllance of directjon issued

by State Board

39 Warisi Brlck field VlLl. Kedarpur, Mahmoodabad, Sitapur
Br ck K ns ls closed ln
compliance of dlrection issued

by state Boa rd

40 Kunwar Ent Udhyog
Sheshpur, B la! iBazar, Mahnrudabad,
Sitapur

Brick Kl ns is closed in
compliance of direction issued

by state Board

47 .laina Brlck Fie d
Lodhaura, Paintepur, Mahnrudabad,
Sltapur

Brick Kilns is c osed in
compllance of d irectron issued

by State Board

\@-

Bharat Brick Fie d

Ametiya,Sltapur

Maa Vaishno Brlck Field

Payak Naga r, Laharpur

Vi age Ku tajpur, Laharpur

Shri Balaji Br ck F eld

Sohariya, Sltapur

12
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42 Sultanpur Hariprasad, Laharpur,Sltapur
Br ck Kilns ls closed ln
compliance of direction issued
by State Board

New Manju Brlck Fie d

Brick Ki ns ls closed n

compllance of direction issued
by State Board

44 ANAM BRICK FIELD Paintepur, Mahmoodabad, Sitapur
Brick Kl ns s closed n

comp iance of dlrection issued
by State Board

t.

G-o )

Khinda Brick Field

Dundpur, S dhauli, S tapur

13
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n hnxxJ,b _

Inspected all 44 Brick Klins regarding complaince in OA No 273/2022 Gyanendra Pandey Vs State
of UP & Ors. order passed by Hon'ble NGT on dated 06.10.2023

Sr. No. 1Name of Brick Klin Brick Klin Address

lsohariya, Sitapur

&
ISitapur
r

Sita Our

I

ISitapur

Sheshpur, Bilauli Bazar,

Mahmudabad, Sitapur

Lodhaura, Paintepur,
Mahmudabad, Sitapur
Sultanpur Hariprasad, Laharpu r,7 IKhinda Brick Field I::
Sitapur

e r

e

d

Sitapur
Madan Beher, Mahmoodabad,

11 IShiv Narayan Brick Field II.-
'--- -----' - ---- ISitapur

I

Sitapur
a

o Ametiya,Sitapu r

15 IANAM BRICK FIELD IPaintepur, Mahmoodabad, Sitapur

17 1 Phool Brick field I Lachan Nagar, Laharpur, Sitapur

18 1 New Ahamad Ent Batta IBehti, Laharpur, Sitapur

) e

1= 1 name shiv brick field ISitapur

,4 IMS SHREE HANUMANT IAfsaria Husainpur, Mahmoodabad,

'1 1 BRICK FIELD ISitapur

Madan Behad, Mahmudabad,
22 IMaa Vaishno Brick Field II.-

Sitapur
11

Indain Brick field,

B J BRICK FIELD

4 IWarisi Brick field

2

3

i Kunwar Ent Udhyog

6 IJaina Brick Field

5

Date of

Inspection

27.10.2023

27.10.2023

27.10.2023

20.11.2023

20.11.2023

27.10.2023

27.10.2023

20.11.2023

28.10.2023

20.11.2023

20.11.2023

28.10.2023

28.10.2023

20.11.2023

20.11.2023

28.10.2023

28.10.2023

27.10.2023

20.11.2023

20.11.2023

27.10.2023

27.10.2023

Brick Klin Status at
the time of

Inspection

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed
Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed
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B

IGagan Brick Field

o
Name N G Brick Field

Chaman Brick Field

24

25

26

New Gold Brick Field

Hazi Nawab ali ent

ludhyog
r

Marka baba)
e

Prasad Brick Filed

a

27

28

29

30

31

32

33 I Jai maa durge brick field

jstar Brick Filed34

35

36

37

38

39

IChand Brick Field

IAwadh Brick Field

MIa Brick Field

Royal Brick Field

IAman Brick Field

Bharat Brick Field

Verma Brick Field
Verma Brick Field

lshri Balaji Brick Field

I

43

44

Ramupur, Kultajpur, Laharpur,

jsitapur
a

Mahmudabad, Sitapur

Kedarpur, Mahmudabad, Sitapur

a

Mahmudabad, Sitapur
L

Road, Sitapur

Paintepur, Mahmudabad, Sitapur

Prahladpur, Laharpur, Sitapur
Beharwan Majra Amitiya,
Laharpur , Sitapur

Mr, Laharpur, Sitapur

Kala Bahadur, Near Police Chowki,

Kalabahadur, Mehdipurwa,Sitapur

Ganeshpur Newada, Laharpur,

ISitapur
a

jsitapur

Dariyapur, Mahmudabad, Sitapur

Patti, Katesar, Laharpur, Sitapur

Rayamrod, Paragna Tambour,
Laharpur, Sitapur

Mak Nagar, Laharpur
a

W
IVillage-Beharwa Amitya, laharpur

I

27.10.2023

27.10.2023

20.11.2023

20.11.2023

27.10.2023

27.10.2023

20.11.2023

27.10.2023

28.10.2023

28.10.2023

28.10.2023

27.10.2023

27.10.2023

28.10.2023

27.10.2023

28.10.2023

28.10.2023

2
27.10.2023

27.10.2023

27.10.2023

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed

Found Closed
Found Closed

Found Closed

Found Closed

Found Closed

J WL
W
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n hra)( -4,

qogo gW'I fHm 4g
fim @q.fhfa Wg T?tqdl VR WWITR.

{+R : rolucknow@UPI)cb.in

<LI qq / Q'B )a~ 9.3 Rqf6 6TJ'q ) q3

+sd dvt fi% =aes

yin–dist. =ltte–DdI,n VMr!
TEaR–R6VRTq.
nTH–+laTSql

aa WII
mg g

'1974Uhf vIa

alam ftTIm WT{ +rId €n fi6 dt?q nq–9q!! =ite–fteBeit vr@H.

a6€1a–q6wRTq. aNR–dIeT!! gRT TTfjga anita + wftdh afEMTt Tra ftqf6 c2/12/2022
8{zqq86vqq + fR+ IT& fhhr$vq+vmnqfqa{eqq8 Mls mM $aTqaTgq
U+ +w–r7r782/UPPCB/L„ck„ow(UPPCBRO)/Cro/b,th/SITAPUR/2022 Dat,: r6/r2/2022 $
nun +qmdwifRaa/a3f+f6fha qu qr I

XTqqh ITehr €fia afB6wi fttdt + zitfRa dtoqo gwr–273/2022 ngn whl vm viz
an solo + fBqf6 19/Q1 /23 + 311iu XTRa fMII mr t. fhtl8 Tg dr f+qq t:–
“....7. In the meanwhile all the zn brick kilns in question shall not be operated till further order of this

dw–r7r782/UPPCB/Lucknow(UPPCBRO)/cro/both/SITAPUR/2022 ftqf6 16/12/2022 gm fbfa

Tribunal. The District Magistrate and the Superintendent of Police, Shapw shall take requisites steps to
ensure that all the 'n brick kilns in question are not operated by the owners till further order of this
Tribunal..” qqqN mgb Tft6 31fg©wr ftdt + dtfRz dtoqo gwr–273/2022 VT& w+1 mm
lee m%qOgo+qTfig wM $ alqTaqjVm+qq8 8Twarqferq831TqaTH mg

rmfR aa/qT! # aTWifhZ fha vm iI

BORg

at3t amal f+fRr6fha am }fb{zqq8©rdqraq aq zag fUn ar+=qT6
qFrhr ITyhI 8ft6 afBwar ftedt + dtfha 3Roqo +@b273/2022 VT& w+q qm ee arq
30vo + at{ GIftmaIT& qTfta gdl

fhaTfaaM Raw,qt6TW a wmd Vi wwqaqTfqTa{gvraifial
!@ wIgwr afB©l6 (w–5). jogo gTn fRgm ag. a©qa d wmd $fqH I

9/c%g
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